IN THE CENTRAL ADMINISTRATIVE TRIBUNAL: HYDERABAD
AT HYDERABAD

0.A.No,1507 of 1996, DATE OF ORDER:11-3-

BE NCH

1998,

Batuwean:

Chennu Bhaskar Rao. : +s Applicant
and

1. The Government Of India, rep.,
by its Secretary, Miniatry of
Personnel, Pensions & Public
Greivance & Training, Department of
Personnel & Training(Kermik Aur Pra-
shanik Sudhar Vibhag), New Celhi.

2. Senior Deputy Accountant General({Admn)
/o Accountant General (A&E),
Andhra Pradesh, Hyderabad-5G0004.

3. The Accountant Ganaral {Audit-11),
Andhra Pradesh,Hydarabad-4.

«+ PRespondents

COUNSEL FOR THE APPLICANT :: Mr.5.Prabhakar Reddy

COUNSEL FOR THE RESPONDENTS: Mr.G.Paramsshwara R+

CORAM:

THE HON'BLE SRI R.RANGARAJAN,MEMBER (ADMN)
AND S

THE HON'S8 £ SRI B.5.JAI PARAMESHWAR,MEMBER(JUDL)

¢t ORDER :
ORAL CRDER(AS PER HON'BLE SRI R.RANGARAJAN,MEMBER

None for the Applicant.IE Haard Ms.Shakti fpr

(A) )

ﬂr.G.ngbmashuara Rao for the Respondents. Mr.P.Chintaiah,

Welfare Officer of the Department was present. He explained

the mathod of awarding marks during Field trial jon the

basis of the record produced befors us.
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2. The applicant in this OA applied for ths ¢

post against the Bports luota. He wanted to be

(o

lerical

selected

as he had taken part im veérioys games in the field in

dtscipbing .

Hockey Yournamsat., The above application was made by him

in responss to the notiPication issusd in Employ
- N
Exehange datad:17-23 August,1996 of the A.G.,AP,

(enclosed as Annexure-l1I, Page.16 to tha OAR),

3. As per tha Scheme, a sports person is sels
the basis of Tast. The test consists of a fileld
followed by vivo voce: The applicant Qas called

trial, _marks are suwarded for fisld trial, vivo
- Por the Certificates produced by a candidate in
The

g
€A

cipline in which hs wants to be comsiderad.

awarded for Pisld trial is 30, 28 for vivo voc
— Z0TneRkA . e

ecordaﬁ The sports per

for the r 5on'wha had secy

marks on total ias selected. But & sports person
allowad tg appear for the vivo voece only if he g
of the marks in the fisld trials. The applicant
reported to have failed in the field trials and
was not called for the vive voce. The applicant
that the sslection was not done in accordance wi

Government of India Circular No.14015/1/76-Estt|

4-8-1980 which is enclosed as Annexurs-II, page

4. This OR is Piled for a declaration that ti

N
selaction of the applicant is irregular as the ©
have not Pollowed the Office Memorandum No,1401

(DY, dated:4-8-1980 while selecting the candida

ment

Hyderabad

cted on
trial

for fisld
voce and
the dis-

marks

0 Manis

and -38=mavks
red highest
will be

ets 60%
herein is
hence he
submits
th the

(D) ,dated:

10 to the OA,

e non=

aspondants

5/1/76=Estt.,

tes against

Sports Quots espacially against the post sar-marked for
filling up by sports person proficient in Hockay Gams.
o..oct‘toa
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- Mr.Dhara. But that is not the clinching Pa%tar

-3-

o

5 A reply has been fPiled in this 0A, ﬂne post of

Clerk-cum=Typist has been ear-marked to Pill up

by a

sports person proficient in Hockey Game. The applicant

applied for the same. He has submittéd raénrds

o !
he has participated in the Hockey Game. He has

of avents

praduced

Six records in that connection. The aéleCQQd applicant

viz., One Nr.Dha:a hag produced five racor#s on

the basis

‘of the events participated by him, When qu%stianed, Sri

P.Chintaiah submitted that the applicant héé'participatad

in events Por which tha records were producad by him-ggfﬁ

better than the records produced by the salected

|
ting the sports person in the Hockey Game for ag
as Clerk/Typist. The records produced is tP scr

applicants who cen be calisd for the tast. hera

] candidate
in selec=
pointmant
gen the

production

of records is not sufficient unless ths spnFt persons

compete with others in the Field trials as Lall

as viva=

|
voce and come out successful., As thare uar? number of

candidates, it was decided that a sports pa#son
allowed to appear for vive voce only if he ;:bmae
test with 60% of marks. As the applicant h#d‘no
60% of marks in the field teat, he was not %llau

appear for the vivo voce as his case uwas rajecta

can bg

B field

¢ sacured
gd to

i,

6+ - In view of the above submission, the first quastion

that arise is, uhsther rejection of a candidate
|
basis of the fPisld test at the thraahnld}is perm

or not.

7. The applicant ralies on the Government of

Circular dated:4-8-1980 to state that his case w
decided on the basis of that Office Memorandum.

of the OPPice Memorandum clearly indicates ﬁhat

,J)\/ y 4

on the

lsaible

[ndia
as not
A perusal

this is




ﬂ4‘

only a Guideline given to the respondent-author
for selecting a sports person, These Guideline

prohibit conduct of fisld trials or evan if fie

itias
s do not

1d trials

are conducted, it does not indicate that no candidate

should be rejected on the basis of ths field tr
Hance the decision of tha respondents to hold a
trial and if Pound unsuitable, rejecting the ca

on that bssis cannot be a violation of the Offi

jals,
field
ndidate

ce Memo-

|
randum dated:4-8-1980.

indicatad any procadure for giving marks, the r
are at libsrty to fix marks as dsemsd Pit. In
case they had Pixed minimum of 60% in the field

for allouing a sports person to appear in the v

As ths 0Office NamaranauE

has not
apandents
the present
trial

ivo voce.

Ailutting of 30 marks for field trials also doss not

appear to be incorrect. The applicant has not

stated

any réason against fixing the minimum percentage in the

field trial for allowing him to appear forivivo
as irregulsr. Hence as no rules exist in this
the allotment of 60% of merks in the field tria

allauihg a sports parsﬁn to appear for the vive

voce
connection,
1 for

voce

does not appear to be an irregular action on the part

of the respondents, 1

8.
wes conductad. For this we asked fMr.P.Chintaia
representative of the Accountant General to exp

the method of holding tha field trial. Sri P.C

The next guestion arises as to how the fipld trial

h, the
lain to us

hintaiah

submitted that, to examine the candidates, a CoEch

alonguith the Selaction Committee Membars wers
to examine ﬁha perfurmance of all the various p
in the field trial. Each one will give the mar

basis of the trial. Thers were tuwo trials}cchd

T~

h—

skad
layars
ke on the

ucted for

o 3

-

"t
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(o

deciding the fitness of the candidates ip the field

trials. They are:-

1) Endurence Test

2) Actual Play in the diascipline im which the sports

perscn has to be selacted.

\9.
tc run round the ground for three times and on
of their endurance in completing three rounds,
allotted.
dingly. As raegards the proficiency of the qip

others in the Hockey, a taam was formed amongs

dates whorhad appaarad for the selection and t

asked to play against AOC Hockey Team and base

formance during that periocd, marks wers allott

marks given by the Coach and other Committee M

wvare added and the average was fixed. As per

In the Endurance Test, the applicants wera askad

the basis

marks were

In this casse, ths applicant was sxapined accof-

licant and

L the candi~
ney were

d on pare

ed. The

mbers?

he above

‘procedure, ths applicant was given only 50 marks whereas

thare were candidates who had secured 85% and above 60%.

Hence, the applicant was not selected as he had secursd

less than 60%,

allowing a candidate to appear for vivo voce.

10, Though the applicant submits that the fi
were conducted without examining all aspects u
short time, 3ri P.Chintaiah submitted that the
is capable of deciding proficiency in the fiel

within a period of 1% hours and thet amount of

the cut-off marks in the fisld trial for

1d trials
ithin a
Committee
i teast

time was

used for checking the ability of the candidates in the

field trials. It is mot for us to say, whathe
given is sufficient or not. The Coach and the

mesbers are,better Judges in that connection.

M. When thay had decided to examine the can
on the basis of the Endurence Test and their a

the Game within 1% hours, the Tribumal or Cour

5 N

r the time

bther

gdidates
bility in
t cannot

..-.6
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sit on their verdict., It had to be noted that|it
was done satisfacterily. If the applicant had|imputad
any malafides against those who conducted the field
trials, then the case may have to bs considered on that

basis. But we do not find any mglafides shown| against

any of the members who had conducted and auarjﬁd marks
in the Pield trial tests. IR view of the abovp, the
marks werae awarded to the applicant on the basjia of his

ability in tha field triala.

12. In view of uhat is stated above, the applicant

had failed to qualify himself in the field trijal for
appearing for the Vivo voce. When he hgd failed, he
cannot ask for appointment on the basis of the Government
of India Circular dated:4-8-1980. The Circulﬂr as

stated sarlier is only a Guideline and the Department

is at liberty to fix such trials ar such examipations

to salact the eligible candidate for appointment.

13, In vieu of what is stated aboye, we Pind| no

merit in this DA, hence the OA is dismiased. {No costs.

——4B73.JAl PARAMESHUAR) (R.RANGARAJAN) '
MEMBER (JUDL). ME MBER (ADMN)

\\-%

Oatad:this the 11th day of Saptember,199
Dictated to stenc in the Open Court

8
#an l%’b¢ééi4beﬁ,
DSN fEDEQ
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R Tha Secretary, Min,of P rsannal & penslﬁns & Public
Grisvances & Training, Dept, of Grisvance & Training,
(karmik Aur Prashanik Sudhar Vibhag), New Delhi.

2. Senior Dsputy Accountent Genaral(ADMN),

8/0 Accountant General, (A&E),
Andhra Pradesh, Hyderabad.

3, Thé4nccsuntant General (AyﬁzT&-II),
. Andhra "radsgsh, HyderabadJ

4y One copy to mr.s.aamakrlshna Rao,Advocate,CAT, Hydaranad.
SyDne copy to Mr.G.Remamssuara Rao, Addl, Eosc,cAT,Hyderabad,

5@'093 capy to 8,R(A),CAT,Hyderata d

7% One duplicate copy.
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